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MESSAGE FROM THE LOK SABHA

The Beedi workers welfare cess
(Amendment) Bill, 1981

o = - -

SECRETARY-GENERAL: Siv, 1
have to report io the House the fol-
lowing message received from the
Lok Sabha, signed by the Secretary
of the Lok Sabha:

“In accordance with the provi-
sions of rule 96 of the Rules of
Procedure and Conduct of Business
in the Lok Sabha, I am directed to
enclose herewith the Beedi Workers
Welfare Cess (Amendment) Bill,
1981, as passed by the Lok Sabha,
at its sitting held on the 26th

"4 November, 1981. - -

' The Speaker has certified that
this Bill is a Money Bill within the
meaning of article 110 of the Con-
stitution of India.”

Sir, I lay a copy of the Bill on the
Table of the House.
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The House then adjourned
for lunch at twenty minutes
past one of the clock.

The House reassembled after lunch
at twenty minutes past two of
the clock, Vice-Chairman (Shri
Dinesh Goswami) in the Chair.
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Commission
Motion re. Twenty-ninth and Thirtieth

Reportg of the Union Public
Service Commission—Conid.

THE VICE.CHAIRMAN (SHRI
DINESH GOSWAMI): Shri V., B.
Raju.

SHEI V. B. RAJU (Andhra Pra-
desh): Mr. Vice-Chairman, Sir, a
discussion on the U.P.S.C. Reports has

become merely a ceremchial obser-
vance. .. . .l:
THE VICE-CHAIRMAN (SHRI

DINESH GOSWAMD: Order please.

SHRI V. B. RAJU: ...purely a
formal presentation and some sort of
a debate which may not be very hclp-
ful either to the House, or to the
Commission itself, or to the Govern-
ment. There has been a commitice
for going into the matters of UPSC
relating to recruitment. That is
popularly known as the Kothari Com-
mittee, which submitied its report in
1976. The Committee made recom-
mendations on various matters like
method of examination. That is, a
study was made of the various types
of examinationg that were beirg heid
till then to gee if a new pattern, a new
kind of examinations should be intro-
duced. Then it studied the wvarions
tests, training and other ancillary
matters. Fifty-five recommendations
were made by that Committee. I do
not think the Government has in-
formegd this Houze—I dg not remem-
ber, but the Home Minister will be
in a position to say and I hope he
will check up on that—what recom-
mendations have been accepted, what
were not. In fact, in the last one
century, there has not been much
change in the pattern of recruitment.

It was good that a commiltee was
set up in 1974 and they gave a very
valuable report. But the House will
be interested to know what have
been the findings, what have been
the suggestions, what have been-
accepted and what have not bheen
accepted. It is always good for the
Gavernment to keep the House in-
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formed and to intimate it about all
these things. In fact, if I could lay
my hand on the Government's tres-
ponse to this report, I would bhave
been in a position to say more than
1 shall now be able to. I would very
much desire the Minister, when he
replies to the debate, to throw some

) light on its various recommendations.

Recruitment is done to, what you
call, the public services, where the
Government of India, the Delhi
administration and the State Govern.
ments at the Slate capitals pay from
the Consolidated Fund of India, We
should have an idea of the various

~ types of services that are now being

handled by different agencies. For

- instance, recruitment for the public
sector

enterprises’ induslrial and
commetrcial  activities, under public
managemen{ and public investment,
is being done by a separate agency.
Whichever agency it may be, the
House is interested to know what is
happcning there. And as I have
already mentioned, nearly 20,000
crores of rupees of public inves'ment
is there and nearly 2 million people
are being recruited there. Similarly
about many of the railway services.
They have their own recruitment
agencies which do it. Then there is
the banking organisation. Even
though bank monies are noiy Govern-
ment monies, banks are nationalised
and Government js responsiblg for the
effizient working of the banking sys-
tem. But we are ignorant of this,
and when we get an opportunity to
discuss all those things when Govern-
ment will be benefited by public
opinion reflected through Members ot
Parliamen{ of both the Houses, how
Government denies to itself what the
field experience is! Therefore, this
is my suggestion that the Minister—
he is an energetic Minister—will take
the trouble to see—though it is not
under his ewn Ministry and though
it might be tackled by the different
Ministries but it is paid from the
public exchequer and it is for public
purpose and, in fact, on the efficiency
and integrity of the public services
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the performance rests and the pro-
gress rests and the civil serviees,
particularly, what you call, the
bureaucracy, in the right sense—that
the bureaucralic apparatus in every
organisation or in every activity is
cfficient. That is the instrument
through which we translate our poli-
cies. Therefore, I would desire that
the recruitment policy and the
methods of examination and recruit-
ment and the standards that-are pres.
cribed are uniform—through which-
ever agency it may be done, So, on
this also I would like the Minister to
throw some light—if he can, ai this

moment. I know that it js difficult
for him. Government is a large
employer, Mr. Vice-Chairman, wnf,

particularly, in a Welfare State where
the State has taken up the economic
and social functions on its shou!-
ders. .. I think Mr. Sharma Will per-
mit the Minister to just lend his ear
to me because, even though he has got
two cars., he is unable to concenirate.

(Interruptions)

THE LEADER OF THE HOUSE
(SHRI PRANAB KUMAR MUKHER-
JEE): One is not for him,

SHRI V. B. RAJU: One ear that
is actually lent to me is deaf; it can-
not hear. That is the trouble. He
himself is feeltag the difficulty; I can
wateh it. It is only because I wanted
the debate to be a bit more purpose-
ful, a bit more useful for the Com-
mission, for the Government and.
actually, for our youngmen who are
seeking employment.

Mr. Vice-Chairman, can't we build
up a nexus between our educational
institutions and recruitment agencies?
In fact, at three points it is very
necessary that we concentrate our
attention. One is the employment
exchanges which recruit people for
various types of jobs in the public
sectoer and the joint sector. The em.
ployment exchanges sometimes
recommend people for jobs in the
private sector also. The second nne
is these commissions which sre now
recruiting for civil services. The
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third is our educational institutions.
For instance, we have got more than
110 universities. Now, whether their
training methods, their examination
methods really meet the market re-
quirements is the point. The unfortu-
nate situation in India is that there
is not that harmony, thai nexuy bet-
ween the training institutions and
. the market requirements. That is
why we have to make a study of the
situation when a young man who ulti-
mately wants to get intp a job has
1o pass so many tests and has to go
_hrough so many examinations. T
“think the hon, Minister himself might
-ave experienced that attitude of
mind at the time of going 1o the
examination. In fact, the most un-
pleasant situation I have found was
in the morning when 1 had tg go to
an examination. It is really a very
arduous job. Here we are silting in
a cooler atmosphere, a non-tense
atmosphere compared to what a young
man is exposed to when he has to
siy in a test or examination. The
whole idea is to filter and get the best
out of the lot while rejeciing the un-
wanted. That is true, but the point
is whether that is being done through
tha examinations fhai a2-- held and
the training that is given in the ~du.
cational institutions. That is why, I
think, I have not been able to go
thoroushly into the svstems ohtain-
ing elsrwhere., But I think the
T'rench system is one which is built
" something like that in the malter
o irnstitutions for training. That -
‘n say. befare they go for a job, before
i~eyv appear Dbefore the recruitinz
~«encies, they must have passed
thirough an ordeal in the training
institutions. And there also ‘*hev
have got a filtering process. The edu-
cational institutions have got the
same filtering method. Therefore, 1
put it in a general wav. I do not
think that the Kothari Commission
has pgone into this matter thoroughly.
Friends like Dr. Malcolm Adiseshiah
and otherg associated with university
sducation will be able to throw more
light on this, The Kothari Commis.
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sion does not seem to have gone into
this question, namely, how to make
a better use of our educational insti-
tutions and universities. I have not
got all the recommendations which
have been accepted by the Govern-
ment. Bul one recommendation which
seems to have been accepted, which
the Union Public Servicz Comrmission
has also mentioned, is in respect of
combining the examinations for Civil
Services, combining three examina-
tions into one and then pooling up
and breaking up. First the prelimi-
nary tesi, then the main test and then
the interview. These are the three
stages. I think you have the experi-
ence of the new system for the past
one or two years, What is the iew
experience vis-a-vis the earlier ex.
perience? 1 find that the number nf
1the candidates has been going up.
The figures are colossal. Take .for
instance, 1978. In that year the num-
ber of applicants was 1,24,407. In
1979, the number was 1,390,704, After
that, T think, the change came in tha
examination pattern, with pooling up
or whatever it is, ag I haye said. The
numbey bulged to 2.33 548 in one year.
meaning 93,754 more spblicants, If
that is the scale of progression, yo?
do not know, Mr. Minister, the
volume of the problem. We want you
to throw tght on this. as to why in
one year there was such a large
jncrease in the number of applicants.
In the earlier year there was ov
increase of 4391 and in this y=ar it
cama to 93754 The aggregate of the
applicantg was 233 548 and the num-
ber of those finally selected was 3,684,
See the number of. candidates who
applied and ultimately the number of
vacancies filled. How much *ime apd
energy must have been wasled in the
examination process. Mr. Minictar.
vou are for the poor people. Whv
do you punish the unemployed cand*
Aates by asking them fo vav the fre
of Rs. 50 or Re. 30 when they ave lo
he nowhere getting the posts. Whv
don’t vou return the fee to them? It
is almost a taxation, a tex on uan-
emvlovment. Therefore, this appli-
cation fee as such must be recon-
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sidered, whe.her it should be there
or not. Then you might say that if
. the application fee is not there, many
* more would apply. But I do not
think that will be the right response
- to such a request.

Now take the examining body it-
self, In spite of the work-load, when
the number of the candidates 1s
bulging, the strength of the Commis-
sion is the same, There are eight
Members. They have requested the
Government to increase the number
to ten. I do not know whether this
request has been considered and con-
ceded. The Commission must be
strengthened. With growing unem-
ployment, the number of the candi-
dates is bhound to bulge. As 1 said
before, you have got to explain te
the House why this large number
suddenly after a change in the pattern
of examination, or whatever it is.
Then I will come tg some of the points
on which the Commission has thrown
light, ang I would like ta conclude be-
cause there is no scope fnr a much
lrnger dehate for the reasoi that we
do not have the theoretical, ideologi--
cal, political ang other aspects of this.

" What hag been th- experience of
the Commissicn? 'The educational in-
stitutions have been comraunicated
what the Commission’. experiehce has
been with the type of elements that
came for examination, their standards
and response to new thinking and all
that. It is being communicated. Why
doeg it not come in the Report? If
that is done, Parliameny would be
able to know about th2 tyve of ele-
ment anq whether the standards are
going down or not. It is an opportunity
for us to know about the standard of
education that to is being maintained
i our educational institutions. This
iz the test. Therefore, we would like
ts know this. The report could have
given a chapter on that. 1 wish that
the repori had been actuallv a bit
weighty, not in the sense that it
should be bulky mainly giving statis-
tics. Any clerk can prepare a report.
It is a statistical report. simply ap-
pending tables, g'winggppendices and
so o That can be done by anybady.

1961 }  Union Public Service ;

Commission o
That 1s not whut we waut. We wani
much more tian this. ‘What is jt that
they have communicated to the uni-
versities, to the educational institu-
tions in the country on their experi-
ence about the talent that is available
for them fop being tested for recruit-
ment? That is very necessary because
there i3 a general feeling that our
educationa] standards are going down,
that the present system in the uni-
versities is pot the right system that
the country needg today and that the
frustration the young man are getling
is the main cause lor all the student
unrest. We cannot wholly condemn the
students gsaying that the students ave
an indisciplined community., The so-
ciety owes it to the students They arz
a part of the society. Mr, Vice-Chair-
man, this js one thing we would iikc
to know, the knowledge of the Com-
mission about the working of our edu-
cational institutions in the matter of
preparing talent for recruitment,

There are delays in the finalisation
of the cases of confirmation of officers,
For promeotion the Commission js con-
sulted. The Commission’s Member is
there. The Commission makes some
recommendations. So, the confirma-
tion of the officers is accepted or re-
commended by the Commission. The
confirmation is not taking place within
time.

Then. about the matters exempted
frem the purview of the Commission,
let the Government re-examine the
list consisting of the matters which are
exempt from examination by the Com-
mission or being referred to the Com-
mission. The Governmep: <hould
have faith on the bona fides of the
Commission, th, integrity of the
Commission, the sense, the wisdom, Of
the Commission. Why do you exclude
some catogories for that purpvse? 1
have gone through the list. Many
things could be easily deleted from-.
the list. They can be sent back. The
Government says that the Commission
could recommend on those things
also. Let the Government not have
diffidence in the wisdon and integrity
of the Commission. That is not good.
After all our democratic gystem will
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be sustained by these bodiaq (onsti-
tutionally provided for, an udepen-
dent judiciary, the Election Commis-
sion, the Union Public Service C‘om.
mission and others. Thess are, what
you call the checks on the wvagaries
of the executive, and we shoulg wel-
come their independent Jfunctioning
angd their effective functioning.

Then, let the Minister examine the
number of vacancies that are gnnounc-
ed for each recruitment and ultimate-
ly, after the process of the examina-
tion, the number that is sought to be
iilled up. This is very disproportio-
nate. I will give one case of 1979
when it had notified that 1,751 vacan-
cies would be filled up, but ultimately
the recruitment went up to 3,185. The
same thing in 1980; 1630 vacancies
were announced by the Commission,
but ultimately the number went up
to 2,868, Why? Between the number
at the time of notification and that
at the time of filling up, why is this
gap? It is nearly 70 to 80 per cent
more. Why don’t you announce it?
Why don’t you take time and anno-
unce the correct number for the Com-
mission to recommengd to you? They
themselves have complained on this
point,

So, Mr. Vice-Chairman, tlhese are
some of the points which I wanted to
bring before the Minister, In fact.
ong of the major considerations be-
fore the Commission is to ensure that
the recruitment policies and selection
practiceg are socially relevant and te-
chnically reliable. Now the Kothari
Committee went into it. I do not re-
member any debate having tuken
place on it. At least by the time of
the next report—the Government
would have had a second opportunity
to consider all those recommenda-
tions—let the House be ‘given an op-
portunity to throw more light than

we can afford to do today. ‘lhank
you very much.
SHR! P. N, SUKUL (Uttar Pra-

desh): Mr. Vice-Chairman, Sir, the
Union Public Service Commission is
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a congtitutiona] icstitution whicy; owes
its existence to the provisions of arti-
cle 315 of the Constitution, The fune-
tions of the UPSC are containeg in
article 320, and it has to be consulted
by the Government for practically all
matters  cencerning civil services,
right from recruitinent to retirement,
including methods of recruitment,
principles to be iollowed in making
appointments, all disciplinary matterg
ete. Thus, but for the posts falling
in Groups C & D, with the sole ex-
eption of the posts of Assistants and
Stenographers in the Central Scere-
tariat, the UPSC deals with {ie ser-
vice matters of thy entire executive.
And since the cxecutive is the most
irportany organ of our State, or at
least it tends to be so, the overwhel-
ming institutional importance of the
UPSC can wel]l be imagined in our
administration.

In the Reports under consideration,
We find that there is only one item of
non-acceptance of the Commn:ission’s
advice by the Government, ang it is
mentioned in para 33 gf the Thirtieth
Repory of the UPSC. This particular
case relates to appointment to the
post of Advisor (Pl‘oductiun) in the
Bureau of Public Enterprises under
the Finance Ministry. The person re-
commended by the UPSC  was one
Shri Kasy Aiyar an officer of the
Railways, on deputation. Shri Aiyar.
who had already been on deputation
till December 1977, had to erve the
Railways for three years before pro-
ceeding on another Jeputation. And
since he had not compleled this mini-
mum required time—he had pof serv.
ed for threc years—his case wag not
considered for deputation. On a
further reference, the UPSC suggest-
ed another name, number gne in tre
reserved list, in place of Shri Aiyar.
Thus it will be seen that the Govern-
ment have accepted practically the
entire recommendationg of the UPSC.
It is no doubt a very good thing be-
cause it shows that our Government
have acted in an entirely democratic
manner in matters concerning the civil
services, as revealed by a perusal of
the Reports under consideration. Tt
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s also a matter of satisfaction that
candidates belonging to the Scheduled
Castes and Scheduleq Tribes ure being
1egutarly selected as per the reserved
quotas and it is only in connection
with posts requiring technical and
protessional  cxaminations thaty the
number of Scheduled Castes and
Scheduled 'Tribes candidates is less
Lran the requisite number, However,
I iiove that tne Scheduled Castes and
Scheluled Tribes studentg will in due
couise of time be equally attracted
{owards thesc examinations and their
reserved quotas will be duly tilled up
in such gerviceg ag well.

One particular agpoct of these Re-
po:ts iy rather noteworthy. It seems
that in a large number of cases the
" number of vacancies is initially much
less, as pointed out by my predecessor
just now, and by thz time the neces-
sary seclectiong are made by the UFSC,
the pumber of fina)] vacancieg is much
more. This complicates matters from
the viewpoint of the candidates and
should be avoided by the Government
as far as possible.

While inaugurating the Conference
of Chairman of the Union ang State
Public Seivice Commissiong in Noven-
ber 1980 gu; beloved Prime Ministet,
Mrs. Indira Gandhi has laig great
stress on providing more pquitable
opportunities for candidate; from
rural areas in the administrative ser-
vices., Thig shows how keen our Gov-
ernment is for instilling rural blood
- into the administrative services. This
“reeruitment philosophy regarding
treatment to be given to ruraj candi-
dates in matters of selection forms
part of the recommendations of the
Conference, and it ig a very wclcome
sign. However, the recommendations
of the Kothari Committee ard the
Backwarq Classes Committee should
alsp be studied and implemented.

Another recommendation of the Con-
ference pertains to the expansion of
the functiong of the Commission to

include the public sector undertakings
" ag well. In this connection also it is
gratifying to note that a commitiee
has been formed to study the matter
in all its aspects. .

Union Public Service =238
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One recommendation pertains to
raising the age limit for retirement of
members and chairmen from 62 to 65
and also a tenure of six years for
chairmen of State Public Service
Commissions, In this connection it
may be submitted that since the same
age limit holds good for our judges
also, there is ne reason why the retir-
ing age of PSC members or chairman
should be further increased.

Another recommendation of the
Conference relates to parity in pay
scales of the staff of the State Public
Service Comumissions and Secretariats
in the States. In many States this
puarity ulready exists. I know about
UP. In U.P. there has been total
parity in pay scales of the Public Ser-
vice Commission employees and the
Secretariat employees right from the
beginning. So, there should B no ob-
jection to this parity being granted in
other States as well.

In para 15(il) of the Thirtieth Re-

port, the UPSC gsuggested separate
examinations f{or Indian Forest Ser-
vice. This suggestion is in keeping

with the formation of a separate All-
India Scrvice—Indian Forest Service
—whiclh has necessitated a. separate
examination for the same because of
the technical nature of the job and
the difference in the terms of selec-
tion. In para 15(iii) the UPSC re-
commended to continue the existing
separate examinations of IES ang ISS.
This recommendation is also quite
acceptable especially because the
number of candidates to be recruited
in a year has been very small, les:
than 10 per year, and a simplified
scheme of examination having papers
of objective type separate examination
may continue to be held for these
services,

I am making two suggestions. The
first suggestion ig that the number of
persons called for interview by tihe
State Public Service Commissions
should not be very large’ At the most
three to four persong should be called
for interview for one post: otherwise,
people will only lose money by way '
of travelling expenses and gain no-
thing except disappointment. Also,
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as Mr. Raju just said, the strength of
the Commissions should be increased
suitably so that there js no avoidable
delay in finalising recruitment, ete,

The UPSC suggested t(here should
be an increase in the dearncss allow-
ance as also pension of the chairmen
and members of the Commissions,
Personally T do not see any reason
because dearness allowanee ig also
now being given {o them,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
What was your second suggéstion?" -

SHRI P, N. SUKUL: My second
suggestion ig that the strengih of the
Commissions should be increased. the
number of members should be in-
creased so that there is no avoidable
delay in making vecruitment ond
finalisation.

Sir, with these suggestiong I com-
mend the report for the acceptance
of the House.

ot frr @ @1 (fgm) . 99-
AvreREd Wf, g WY & WE § To
dfo Ao o Y 3T 9T F=T uw
@ & o=l § &1 We @ afew
qg S GTAT F TH 9T WIT FA FT
gaET |IFT faar g1 afads w0 ded
9 & 9% gU¥ 9T § FAq AT QT
g AR g aFEadr gf afdfeafs @
TF AT WedT Y A€W F) Lo Mo
THo HYo &1 UF FWraTA % foma
FICO AT F AT -IRT Qe
T R Far faar 2 1 9w oW
qT g 9 afsT 7g S AT @™
fasrEr AT § 39FT W O w@n
FW g | AfFT fmT oy oofy oy afsqs
afqg avftmm # ot ofefeafa g
St gt ¥ usfafaedww g S
HAIAAT §F qG F ATRT AT FHAT
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Ffigzy fredr @@ wa@T g9 ¥ -
AN T fFaal § woeAy, qrarAi ¥
frgra faar, #@sad 98§ F swiL
far ok Sad ¥ feaw T I
gC, 91 O 1. . . (3MaETR)
THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Order, order.
Your conversation disturbs others.
ot furg ag @i foq womlH
fpgar qwESA SAFT 9T ;I RNV
¥ oo 19 A 57 W HEAKT
¥ zfmg 3 A% & qAF@e sHE
IO 97 AT 7 SIYEVTeAs WEIEd,
qUAY WIGT &1 S4IET FI13TW TH
far a3 & w & a¥ify ST 9%
AT FT G AT g | I A
WFT A AT H WAt g OWiT
HANT SFIRT A=Y AT T &A@ AV
FFAGEA SN B SR AT ZIT
g1 9g S HEST #Towd@ g 9w
G FIA 47 7€ g | 3fmm afeaw
gigq wAwT ¥ W F§ § fF 7l
Wt 300 A& FJT HASH F zfEagm
[T wED 3 N gmwar g f@ozawy
oI e e aE g § at afew
FEM fF AAS B GgH FIL, AR
FYE &G T § | AFFT JAC g@qAT
UFIH AE GEAFT AFF € q1 FA K
FW TEE! IA ATIA & gEa A
A W A 300 FT S 9T 100
AR 9T ¥ HIF | 100 FUT @ AIX
200 HIF TUAT wEEAl F far @
I | IAGATEAG ST, AYAT  CWIET
¥ w3 15 Feey fagar § av
WY I SAQT ARB! A § OINT
FT GFETA g | AW of g W FFAT
g 5 dfqewrg &t woew g @
o w7 fax 9 & sT Wr-
art & AT wia 9 %7 A faan
SIC I T S L S T
gt g | Y # dfady F q §
FgAT Frgar g | Afaslt &1 owmar g



241 Motion re. Reports of the | 3¢ NOV. 1981 |

I AT TS § SATET AT ST E )

Mot ardy @Y £ & agy mle wi

UHo, WEs To U FT AES die

Tde I § | TAL, W e aifed
afgdy # zfwgm av & fad o w5y
TET wgn 5 gz wr sfauE

¥ agi-§ 1 ag 3F &1 ux
A7 Taar qfoarT 7 & oIy
-dfadr wv dfggr 9% weew

¥ ® 3% AT AT AR §
T & gadr arw w1 @ § fx dfadr
T AETH qF W T AT AT ITHI
“aigT § fr dfadt w 3 form gufan
ag o |urgs g & o amr "
qqeT & qFT & 48 SF g b
RIS FT A T &, A g v deT
&g ¥ T WA H oA a@d ar
qrE FqET g, a8 S AR g ad
gAT =Tfga + ;T {F ATAES AN
Tand § 5w g ¥ OfEE
# gur "usy #§ 40 ozW oar 4z
uzar g f& ag safsfac g s
safqy  ogT graErT  gMT  9TEY
f& o afqwa szeeg & § 7 fet
7217 Tfg? AR AR T IE
Sw % fag wwwea fzar S
4qTge | 39 d%@ HT TREET &N
g ITF WEL AZ W WIEAT § 98
g g GFAl § a3 T AR FA
Y I€W & UF AR T FgAT
HTEaT g1 ATIHA Sl WEo Mo THo
gfaw a7 §, 98 AR qAG Ao
®lo UHo afgw #3T AT 4T W
HEo Hro Tqo gfaw ¥ a9 & fay
U qAATHT T ATH-ATT TIEACE
gz ot ZWT 41 | qI§AEl ¥
# 9T FICT FIAT AT 4T A7-
AL FA w7 A 3fFagE faan s
a1 | Y w1 owAfaeg wEe Al
ode H B FT T4 FHE  ITET
HIFAIA AT AGl AT AT 4 FH

e ———
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fam § =7 909T ¥ %A T Z1 ET
FigT WA ST FIAAT gE Titeals
g S5TT /A Z0 SEEF AT qE
AT wWr g fF gwmawEy s § o
qq g17 FIfET | a %97 grAar SnEa?
g WimA qlaw FT4 98T GITHANT
FY qQ=r & oJrdr dr agifd g
gag qfdfeafs g adr o410 539
HIW ST AT, IEIT FTAH FAT 47 |
safad.q TEEATr g WEW & fag
ATIIAF AAT & 4 IR -AF @0
QT USF FTT Gl 91 Afes Aroree
[l #ATEe W UH> Jlaw Frze |
QICH ITRT FRIT T FT ATEAT F
JIg T FE@T & @A quTy fav
T 9T TN IJTEH | IT H T
fA7 ¥ Wr aE9E = qa0T #
f&x € ot F #wIT FT AT Gy
AUAY £ | NE ATH FT HUFTH
g, w1g 3§ fafesw &1 wlyard &y,
afras afqg w1 #fawd &1, 77 797
F1 AZ YIET THAT § WIT FEI g
g FT FgA g 1% o do AT
THo UFs To & #FoqdA qqTS &
affgq ag &1 § IWHe AT &
qd ATHI | Tg I 31F § $9A
# e2fafadY g sdregedt § afea w9
FE IIH TEATATH AET £ | T
gATTASH 7 W &1 I8 & Tl
Fg7T grar § ? e ag gar g fw
3 Q91T FI [ FFH F FAT F
qqIS § TFMEE a9 AW g | A1 EH
T TFX & geTHo FOJIEAT
&1 < 9g gAE § S At afqam
qfag & far oder o9 F@rd 8%
qT9-aTg ag g | FAr &Ar iy
3§ qar & 9T S9FT T Far
fear sr =gy £ g9 /9w =
qaF I T | g, IT I
FIA MG ST G Y, AR
feary adf w1 @1 T A
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[ frg sz 77)
;15 AT W ER FFIT Fr FE A
# Jo g0 TRe Hlo Ty faave & Fa'(’;f
dg G g | afr "I Srgedan
% "igat JifgT 1 @ wiferm ne.,
RIZIUFTRs %5 TGT wfaw
¥ s foRd oty ®Wiw {QT w0
aizfehz g, o wie-wis § w47 &,
Sndi & WA F G AFT B, T ¥
4%, GIZ¥AI" & SFa W, WEHF F
A8 ® FH FE H A &gy,
& TN &7 UF &iw & fARe wqwa
gTEE BN L GAY GIOLTH & R0
7% W UF A1 I8A giAr Jfem
% 3 §F a1 IFF0 506 W AW
i1 A0 oF IRFT w2As Faagns
At FIfRT | IEH IH T FIOWIE-
RO gaFene F) ATAr AMRE | g AW
FOT Fgd &, T AW & gWiQY
ary gy &1 &9 weq § fx aw o
TATH Fi TAT WA 7 HF W qATS
i B oAn F. oGRS &1 AT 78 &4
an W O ®AC & Wi §E W
LAY ®AE | Fgh ® O OATEAD
gz 2 f& qun @m & WET &Hl4F
FIA G AfFA &7 W9 & A1 T5 g
# afEs woiw  aam F faeRew
QAT F § § ag wd Fgar fF wwar
#F wfafifa #37 oo dro I THo
Um0 To §, & WY & | fFw IR
g ug quAr ofggifes faE w
7S 3 sAd € {5 g% AT
#iET & | (BT IAE T @ 7 HE
qAT A I FER A WG H
Zql T T@ @I AWM AEl AT |
34R g% wgar €, femmat & fs quan
art gfen qr W AT BN AT
g g% ¥ o ¥ e FWI &
My *afacrax Q& & faws & AnA
T ANH AT Fiew T TH FET
%\ waT % JaF * WIEAT § IFE

i
|
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TH FTHT g | JUEVTSHT TR,
W § qIr-A7 QA A GATAT
¥ fimg & wgar WAt g1 @t ®
qdc §F AR A wal 51 7, fawew
W7 FAT E, 4% Q7 TiEHT A 1T
# fafza & faar §1 ga4 afusifas
qat 4§ @i f4 5 giewcans aEe
gy dT S AN G a3 | & AN
F4 4T ATKL 1 390 fAaT &iwA
TT AT gl §F KIS oWy
wgl 9T O&i w3 &1 %0, i O&r
yicherfa &Y o), Wil wiw frew
feug wat: o1 3% a5 qfh g v
gaiv fsf & T g £ W
fe g= =fen 1 dwa  &fam
Fr wraAl AW § Ioaifaen o,
aT gz AT EAE & W ST
N WIEST AW 1 GAX WF TR
AT ger w8 ®T 1 awAE
fares go gaT &1 aeiRg«y avv
g, afagz &, afias sfa =
qF i faAy o R § oanw
9% AM g AT 56d g1 Gl 4w
g @ &gt FT IEin AT §FH) T
gOl g &8 S&HT TEU Tidw T ’wi)
swEs Al § 1wl fEEy ¥ 99
&% R JT ®FATE | azi w1 fony
foe sasr midfan g0 ¥ #3000
TG TAEA 0 | Q&N HIgE &AT
g f % gw afwin ¥ us &=
g faa g @) S F& TwoF@,
S HEY FC qFGT FIAT, FF 4T AGY
FT GFGT § | T AE WT7AT AT DARIF
Fr wraaT §, FEAfEE A wrEAar
g @ agl 4T ;T § | A 9y H
arcHr F5f fo 77 Giws gfag N
Wieai A AT &7 £ SIFT 52
ATEAT AFA) i g M qaw £

ETA, ST AW SAaT 5, AqTET-
™ Fwal § W g, wW AW g,
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T3 FHHar & walry wY £ fw
& Arera &, gifew § 1 wimwr
Z8T W FTar AT AfwT TIF AN
% & fa ¥ g3 a8 qarar g1 fuR
% ® afl awr fr afaza afens
afag FAITA W AT FEAT 9397,
z3 §% {1 o AfwF 3z waifa-
4 ) A T g @ gfeagm meAr
arar # AT ifgT | 538 74 § \Am
AqA ¥ A7 AT § IO T HT AGAY
Ar9C & qGEy 1§ A0 W
faaer "y /6 & 9% Afae
IIH AT AT USF FL UF GloA
3T 0 wraqs gy Tfga

wy WEw fafaee ¥ nEargaw
F AT T (wAm W gA) wT WM
T2 IAT Ww I A ST AR SmaT
78t $ga1 & 1 7 39T F w9 @wew
gvstianr A =Y grar sifEm
f mrasr § 5 w5 wfeae &,
AT FZ W TETNgALT & @ oar
ararT agf g fxar afaq 1 vw
arzd’ g1, fas1zs g 97 aF &g
g13¥ fafaezt & gragar §, 73 ¢
T sraw fafam a8 w@ar ar adl
Tzd g 1 fex zad swg =wsnr s
FTi(F ITFT GIIT W FWT a8
FAIE 37 K AAR G0 AT &I & |

wgt o frgga e i frgA
ZrEd Fr AT Z 1 AHT FITA FI
G i ey € g9 ¥ WA §F
Ax Nzy £ f5 ga fiwve J3WA &
wdigr &, wgigey & FavwAr §, F0
8 & 1+ i g0 fw feadr Wi
AFT FFwem 7 37 sfFAgA H SR,
az X@r am gy ? § & Far
f& #:1f @® awwwr g€ wm 9%
fau fosaws #T§ , 60 9We
T 40 9TFT & fgrg A | feqm &
# aff FEar
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st oy fog  (wwenw) e
F4i ALY 7

ot g @ wmi . galan AT
Fgar g f& I% av gt wewAr  gvir-
T §  ag #d Tz fw AT AgEw
HATGEE § ATFA TAFT OF AT
Fw Y, WET 3T § | TN B FT
TrEr a7 91z wzfafaedfey afaq &,
nTEo 910 THo, Hifo OF> TFo, Ao
To o % fagys #iwe v fagys
od ¥ fao arg &t fRaday 37
% fx 60 9wz nifead =an § fan
HOAT, 40 ATHZT JAT HL F 1 X
q15 & AET Taa K F ar g,
T §3 gaeaic nr @ g oA
qrez @ a%e g qfsn &7 q1 Fa0
LA | 3afeT TaE 98 A1 @A §
IQET HM FIH 9 fF FA%0 60974
97 ATHF BT 40 STFT AT TR0 |
afz gadiugEe &7 & & gau
g wz fzar w@ afwa  fexiew
% zdq §, WA waql FT & f*
60 yea gfeas ofses afaq #7449
Wy w2z afaw wawa fagqe Fiw
T frgga ozd F AW F W@
T8 SrFT qIWA H AFGAHT F1 v
sz ferar J0F, AT qalEg fx oF
wfgar 9917 WAl § IWHT wigadi
FT Frel QU G AT | FF @ FE
axy & fF UF AEH 99 TJgFC
qree faw  gafss AR« 71 g
Fr qca adl, 7z 48 acF 60 wi-
g7z aigandi, fogga Fiew A fagaa
agw ¥ fag fFraaad 1§ AR
afz 60 9T®T & 7 AWM F4F AW
g3 gadl & fAw Mia 1 g7 |7 Q0
F maral AF T[T @ FT i AHT
fasr | Iqadsgd AgrEd. o
TFHo 0Fo FIAT FT %o TH) UHo
Firatdt 1, 9F F JET qAT AT
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[¥i fag ww= @)
¥ 340 a=e wgar fr ozwik fasd
fexe &, w7 wiwzid ¥ §r fas
® # AT gTTg ¥ @) qIET
dar snar § gar, ifgw §.3a@ry
o1 gAY QrgEry ¥ & E, 6o

T%o THo & A AMI A, #€i4a §
aia & fe Frf fadl 7 79 adf &,

AT A g3ar o oww gfeedr
g frdy & 0 af &, 93 quw €
i 94y agy 7 & ogf & ?
afew Taar @ & arz ot Hr war
& sreifas am & frg ag =ds
FIHA AW g FTA9E & 98 5-
aifasy A1 a@ Fa AR agadis a5
g afFw ag =g 43 & 1 s
ANRATT FTY9  FEHT 2 IqH
forg dma wde  Farar 2 1 Wiea
afaw 1 9 gfeesrn & gaEr

TR WK F g FT AW §,
IFFr frades &3 IwEm i<e H
dfay ®1 wsew g ¥ Araar 0
A WAL FGT OH TE AW w4
qedl 1 Fg T WIT slaary 5 T,
Ay ANFT KW 3F & Al |

SHRI JASWANT SINGH: Mr. Vice-
Chairman, do I have perm:sslon to
speak from here,

Mr, Vice-Chairman. even at the cost
of annoying my ecteemed colleague,
Shiva Chandra Jhaji, I chose to speak
in English not that...

A1 faa = @o: A & figg®
¥a gaq g, @i qr oL,
(saqua)

st w@ax feag : T F1 AW

¥g f& dfasly & aifao
Sir, 1 will not take much time. I

chose deliberately to speak in English
not because I am unable to talk in
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Hindi—I am proud of the languane— .
but, I think. there is g point estab-
lished in my doing so. Siv, I welcome
this opportunity to’ debate and discuss
the two-year's Reports of the UPSC,

We have in front of the House, t.e
Reports of the vear 1978 ang tho year
1879; 1 shall make only four points.

The first point that I wish to make,
andg which I would through the me.
dium’ of hon, Shri Makwana li%e tu
bring to the notice of the Goverrment,
is an extremely serioug point. This is
not a point which is of my own origin,

It is a point which is contained in
both the Reports, and il relates to the
recruitment to the Defence Servive:,
If the hon. Ministe; would refer to
the Chapter relating to’ the recruit-
ment of Defencg Services, he would
observe that in both these years, there
is a mention of dsficiencigs of qualified
personnel to fill up the available
vacancies, And the mentjon there is
that we have been experiencing this
deficiency for.the past many years.
It is my own estimate, though a men-
tion is there in 1978-79, that the defi-
ciency has in effect been continuing
since the year 1974. Now, this is an.
extremely serious situation that if in
the Defence Services we are unable

to fill up the vacancies that we nced
to fill up ... Sir, I do take some ob-
jection to this. 1 have all respect for
hon, Mr. Sharma...

THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Order, ‘please.

SHR] JASWANT SINGH: I would
request that if there is to be a debate
then...

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Please conti-
nue. He has taken note of your
objection.

SHRI JASWANT SINGH: Sir, since
1974, if there is a deficiency existing
fn the Defence Services, I think. it is
an extremely serious matter and {he
deficiency is on account of the fact
that we have not been able to :ind
sufficient number of qualifieq people.
The qualifications that are necessary
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to join the Defence Services are con-
siderably lower than the qualifications
that are expected of a candidate that
comes for any Centra] Service And,
yvet, of the two years that are men-
tioned here, in the year 1978, out of
150 vacancies, only 102 were filled up
because there were not sufficient
numbey of candidates that came for-
ward to join the Defence Services. In
the year 1979, out of 160 vacancies,
only 150 were able to be filled up.
Has the UPSC or the Government
carried ouf an investigation or an in
depth study as {0 what ig the reason
behind the right people not coming
forward to join the Defence Services?
Because if an investigation ig carried
out ‘and if we go in this direction, we
will come to one of the most serious
situations which is being faced by the
Defence Services today. It is a loss
: of morale leading to insufficient nura.
ber of people coming forward to join
the Army or the Defence Services
further leading to a total decline in
the country’s defence preparsdniss. T
make this statement with a considar-
able sense of responsibility. Now, I
think we have the word's largest
voluntary army, voluntary forces.
_ Given the kind of unemployment
situation that the country has, given
the kind of absence of avenues of
employmant that there are in the
country. if young people are not com.
ing forward to join the Defence Ser.
vices, then, 1 think, it is a matter
which is of extremely serious nature
and if the UPSC has been drawing
the atiention of the Government {o
thig particular matter since about year
1974 onwavds, it means that for the
last seven vears we have not been
able to fill up the vacancies in the
officer cadre of the Defence Services.
Then I think it iz time that we took
a serious note of it. What has the
Government done about it? The UPSC
takes note of it and it makes extreme-
1y sad reading because the UPSC says
" that when it mentions this to 1ihe
Government, namely, how the defi-
ciency is to be made good, the Gov-
ernment says, make good the defi-
ciency by admitting  the left-overs,
These are the words used by the
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UPSC itself “make good the deficiency
by admitting the left-overs”, Now,
Sir, we are not running a canteen, in
which wa take over the left-overs of
the last meal and serve them during
the next meal. . This is an extremely
serious matter and I would enjoin the
Government to take note of this be-
causc you cannot have a situation
wherein you fill in your defence ser-
vices requirements by admitting left-
overs.

There was another step taken by
the Government., In the year 1978, a
simplified procedure was adopted, If
the mouniain would no{ come to
Mohammad ete., the examination pio-
cess was taken 1o the centres of
recruitment instead of expecting can-
didates to come up to bz examined, to
be tested and then selected. This
simplified procedure involved thai you
took the examination process to the
areas where you could possibly get
candidateg to join the Defence Servi-
ces. It was a dismal fajlure. We
tried il for one year in the year 1878
snd in the year 1979 we scrapped it.
Now, it is gemonstration of a kind of
adhocism, a panicky adhocism. ff the
peopleg would not come to us we
would go and examine them there.
It is a kind of compromise and I sub-
mit, through you, {hat this is the sort
of compromise which my rolleague
just mentioned, that it is a sensitive
service, that it is an area of great
sensivivity and you cannot keen on
compromising on that. What did the
UPSC do? What else did the UPSC
do?

Before T come {o that I would like
to very brieflv, make a point through
you, Sir, to the hon, Minister on the
question of ‘specialisation’, There is
a mention in this report about intrc-
ducing, what is called a Central Tour-
jsm Service. Now, if the UPSC has
felt the need to introduce a Central
Tourism Service, with g view to
hringing in certain  specilisation, a
certain element of additional know-
ledge on to a certain specified field,
then why should you not have such a
service here? VYou have the Adminis-
trative Service, you have the Foreign

i
G
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Service, you have the IPS, you have
the Central Excise and Customsg Ser-
vice. efe. ete. It is only the Ministty
of Defence which is without a Service.
Tnis is a matter worth your considcra-
tion. It is only the Ministiy of De-
fence in which you rightly expeci a
certain specialization from the services
vet the entire edifice of ths Miuistry
of Defence is managed by the genera-
list IAS officer. Tlus is a matier which
we have disrussed on different occa-
sions and I have had the good fortune
to bring it to the notice of the hon.
Prime Minister also. It is mrriting of
your consideration. Please think of
it. If you think in terms ol speciali-
sation in an innocuous field like tour-
ism, whereby, you wish {o introduvre
a Central Touvism Service, why not
a degree of specialisation when it
comes {o the Ministry of Defence?

There is a mention here in this Re-
port ahout examination refsrms. 1 do
not think I am adequately qualifed
to talk on examination reforms, [
have not had the good fortune of being
an educationist like some of my
esteemed colleagues here, Hence, my
comments on examination reforms will
be the comments of an amateur or a
dilettante so to spneak. But I do wish
to, even as an amateur, make two or
i{hrec points on the question of exa-
mination reforms. One js the questiou
of ‘criteria’. Now, let me attempt to
make a differentiaiion. There ig cri-
terion, the physical aspect of the cri-
terion, Out of so many marks, you
have o oblain so much percentage.
This constitutes the physical aspect. I
think it is vital for us to go beyond
this physical criterion_ to the phiioso-
phy of establishing those criteria.
This print. perhaps. has been made
by my esteemed colleague, My Raju,
also. The question is, what iz the
philosophy, what is the total philoso-
nhv of emplovment we are employing
as far ag the civil service and other
services are concerned? There iv 2
mention here, in thic Report, which I
found incongruous, The mention in
thig Report is that Members of the
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UPSC went to the UK and to the USA.
I have no moral objection whatscever,
I have no objections on moral or any
other grounds, if Memberg of the Com-
mission go to the UK or Europe o
anywhere else. I think, this is a very
good thing., It is good that Membcrs
of the Commission are exposeg to
different opinions, different view
points and different cross currents
flowing across the world, The win-
dows of the world shoulg be opered
to the Members of the Commission
because they are charged with a very
serious and onerous responsibility.
They may go to the U.S.A_or the UK.
to attend what has been called =
workshop, They may go to the U.S.A,
or to the UK. to see what is being
done there with a view to applying
it here. Possibly, you can find scme-
thing there which can be applicd here.
But I think, we should look a{ it &
little more seriously. Please trv to
understand the thrust of what I am
trying to say. I have no serious ob-
jection to the Members of the Com-
mission going anywhere in the world
to see what their methods of recruit-
ment are,

Just one final point before [ con.
clude. The UPSC is the mothe; of the
‘steel frame’. This ‘steel frame’ is
your executive. It is through the
agency of the U.P.S.C. that you struc-
ture the ‘stee]l frame', If we give
importance to the Legislature, as in-
deed we ought to and we should, if
the judiciary is an integral nart of
the nationa) fabric the thep ‘steel
fram®, indubitably  is the executive
and it ig througl the motherhood cf
the U.P.S.C. that this ‘stee] frame’ can
come into being I would enjoin the
Government; please endow this
mother with such  canabilities and
with abilitieg as would enable it to
produce such offsprings that this
nation, our country, would indeced
have a stee] frame of the executive.

Thank you, Sir,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMIY: Mr, Santoszh
Mitra. He iz not here. Dr. Surup
Singh. .
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DR, SARUP SINGH (Haryana):
Mr, Vice-Chairman. Sir, Mr, Jaswant
Singh has described the U.P.S.C. as
the mother of the steel frame. Un-
fortunately, the mother has been
neglected for a long time, ang the
view seems to be that only those
people should be sent to the UP.S.C.
as Members who could not be wused
for anything worthwhile in th2 coun-
try. Conscquently, once, whea one
raised the question of better emolu-
ments and hetter conditions of ser-
vice, one of the Deputy Secvetaries
sent a note to the U.P.S.C. saying that
in any case they were retired people
who were in search of some kind of
employment and, therefore, why
should we consider this, Therefore,
Mr. Jaswant Singh, do not have any
* illusions about the matter. As far as
the steel frame is concerned. I can
assure that whatever the U.P.S.C.
has been doing, well, it has
been doing as well as it could.
It has not damaged the steel frame.
We have ourselves damaged the steel
frame. The fact is, everywhere the
morale is going very low, in all the
services. Surely, all that the UPSC
does is, it holds an examination, goes
through the papers and gives a list
to the Goverrment and says all
right, these are the people fit to be

officials of the Government, appoint
them. After they are appointed
there is the question of training,

Now Mr. Raju, you mentioned about
the Kothari report. Thig report laid
great emphasis on training and the
Government quitely rejected thal
ang accepted only a marginal chang?
in the examination, system because
we had suggested that the Mussoorie
Tnstitute should be reorganised. Re-
organi~ing it would mean that it
shoulg have some eXpertg in various
fields. Some ouis<tanding men and
women should be there to train our
youngmepn to become suitable officials
in the new conditions in which now
they have to work. But presumably,
the Government of India felt that re-
organising the Institute at Mussoorie
would create all kindg of difficulties.
So, that matte, was more or less drop-
ped. So, Mr. Raju, do not have any
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disillusion about the Kothari report.
However, Sir. I will confine myself
only to the UPSC and make two
points. One is, Mr. Sukul mentioned
the speech of the Prime Ministey in
1980, Incidentally, she had said
exactly the same thing in 1976 when
I was a Member of the UPSC. She
mentioned about rural biag in our
services. But how do you introduce
rural bias? My frienq Jha Saheb
faid about Hindi and so on and so
forth. T want to bring to his notice.
when I was a member of the UPSC,
We said to the candidates, all right
you can talk to us in Hindi and you
will not suffer in comparison to those
who speak in English. But you know.
Mr, Jha, something else happens, The
auality of education the people
receive in their own language is un-
fortunately inferior to the quality of
education that they receive through
English. What do we do about that?
I am not suggesting that their mind
is superior. What I am suggesting
is, *he in.tructions imparted to them
are superior, the bookg available to
them are superior and consequently
their mind is developed. So, when
they come to the UPSC, what can the
UPSC do. I myself belong to a vil-
lage. I can say, Mr. Vice~-Chairman,
it doeg not really mean anvthing. If
I say today that I am a great believer
in rural upliftment and all that, it
will be nonsense and it will be
hypocrisy. I can say 1 am sympathe-
tic to people who come from villages,
from rural sections of the society.
But what am I to do. T cannot say.
simply because he comes from  lowey
society you mu.t give him more
marks, even though obviously he is
inferior in intelligence ang also what.
ever other qualities I can judge. So,
Mr. Jha, it is not the question of
Maithli or any other language. Bring
in Maithli. I am not opposed io it.
But when you are discussing the
UPSC, please remember the quality of
education that they receive. It is
naturally reflected in the written test,
in the interview, and everywhere
else. What do we do? So, Mr. Vice.
Chairman, in 1976 we made one minor
suggestion to the Government of Indis:
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never heen
considered seriously. We said, let
there be a national merit test. After
all, all universities have different
standards. There are problems of
admissions to medical colleges, to
engineering colleges, to post-graduate
courses and so on and so forth. Also
the number of candidateg ig increas-

_ ing every year. So we made a sug-

gestion that we might have, what we
call, a national merit test. Not one
test, but more tests. In the United
Stateg there is in Princeton what they
call the educational testing services.
It is a national organisation. The
university takeg advantage of it.
Government takes advantage of it.
I am tolg even the private companies
take advantage of it. It is a national
merit kind of a scheme. You conduct
an examination on a national level.
Forget these normal kind of examina-
tions that we hold for the IAS. See
who are the best candidates available
in the country and then somehow
rope them in wherever you can. You
can utilise that scheme 3lso for medi-
cal and engineering college; and all
that. The idea waz very much to
hav, some kind of a national intelli-
gence test, because now in your medi-
cal education, in vyour engineering
education, in your post-graduate edu-
cation, there is a remarkable kind of
varialion—so much wvariation that a
B.A.(Hons) student of one university
is better than a M.A. student of an-
other university. And yet all univer-
sities are alike. So what does one
do? Surely the country needs some
kind of g system whereby we assess
it at the national level. Luckily we
have the UPSC which is a national
organisation. Since it is given the
responsibility of selecting the best
people available for Government jobs.
we thought we could also uce this for
that and, maybe, there could be some
interaction between us and the tni-
torsities. Unfortunately, nothing
happened. So Mr. Raju den have
any illusions about this. UPSC has
nothing to do with the universitiés
and can’t have anything to do with
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the unijversities. Universitieg will go
on a3 they are going on, and the
UPSC, as it is consti‘uted, will also
70 on as it is going on. I am sure the
Gavernment is not interested in it.
All that the Government is interested
m i3, you send a list of people who
can be appointed, If the list is not
as much as we need them, you bring
in more left-overs and there the mai.
ter ends, which is a pity. But what
does not do? UPSC is helplesg there.

Now, Sir, I want to say one thing
to the Minister and I want him to
take me seriously. It is a question
that will sooner or later disturb all of
us. You know that the UPS(C has
only one strength—its impartiality.
That is its only strength, that people
are impartial and fair-minded and
everybody in the country thought that
they are impartia; and fair-minded.
As long ag this credibility was there, -
the UPSC could go on merrily with-
ont doing much and doing naturally
the rouline job which was entrusted
to them. But, unfortunately, ithe
Government has made some serious
mistakes in the last two years. I
would not mention specifically because
T do not want to cause embarrazsfi2nt
to certain individuals, However,
even a whispering—not a campaign
but a slight whispering—cap destroy
he UPSC. UPSC is a very fragile
ov7anisation. If people start talking
abouw' lack of integrity in the UPSC,
then you have had it. UPSC selects
only 2.1/2 vper cent candidates ave
vear; 97.1/2 per cent candidates are
rejected. Luckily, #those who are
rejested have accepted the decision
cheerfully because they feel that they
have hoen rejected in an honest and
impartial manner; so there is no com.
plaint. Once the community comes
to fecl that the UPSC iz no more
impartial then you will be in trouble.
T will tell the Minister privately what
I have actually in mind. It is shame-
ful to know, Mr. Minister, that a
Member of the UPSC goes abroad and
smuggleg goods, your customg depart-
ment catches him and a report appearg
in the press, yet you take no nétice



257 Motion re. Reports of the

of it. You should take notice of it.
T was a Member of the UPSC. I also
went abroad during that period. But
all the while I was conscious that I
am like Caesar's wife; nobody should
raise even a little finger towards me—
no politician or non-politician. Now
I think you have become somewhat
too cynical about public reaction.
For God’s sake don't do that. If
necessary, bring it to the notice of the
Prime Minister and then examing the
case. Ang Government shoulg never
have brought anybody to the
UPSC against whom there were cases.
Why can’t you realise that these insti.
tutiong capn be immediately destroyed
by a simple mistake. You may be
somebody’s friend. But friendship
should be kept apant from this.
UPSC is not a place where friendship
should be brought in. % is a place
for outstanding men and women not
only with integrity but ability also.
- Ability and integrity—both are need-
ed. And such persons should be
brought in. Therefore, I make & per-
sona] request to the Ministey to bring
it to the notice of the appropriate
people in the country because, I have
a feeling that the matter is béyond
his Ministry. In any case, he should
merntion that a Member of the UPSC
has done it. He should deliberately
not mention the name of the person
concerned. He should, however,
bring it to notice; it is something
which is very serious. When I was
a Member of the UPSC, it such a
thing were to happén to me, I would
have resigned the very 'day; ! would
not have stayeg for two days there.

This brings me to the last point
which I am going to make. If UPSC
hag to be retained as a very important
organisation and it it is to be entrust.
ed with a very important task, then
you have no option but to improve
the conditiong of service of the Mem-
bers of the UPSC. In 1977 the Prime
Minister herself accepted g reéome
mendation which referred to some
kind of a parity between the condi-
tiong of service of the Members of
the Union Publie Service Conimission
and the High Court Judges. Unfor-
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tunately thg Government changed and
no decision could be taken on that.
Later on the matter has been pending
and nobody hasg taken notice of that
again. I jthink it is very important
that you should do something about
it because if you attach importance
to the UPSC, then bring good people
there. And when you bring good
people there, also pay them very well
look after them very well and show
them proper respect.

One thing more, Mr. Vice-Chair-
man, and I will have done—and that
is very important again. In a situa-
tion where even a whisper starts,
what ig the practica] answer to that?
In India today everybody is losing
credibility. From the Prime Minister
down to the ordinary M.P, no credi-
bility anywhere. What does he do in
such a situation? Politiclang may
not mind their integrity but Members
of the UPSC will have to mind their
integrity. What do you do then I
suggest—it is a wvery practical sugges-
tion which is quite capable of being
taken up by the Government and by
the UPSC—review the role of the
Adviser. Members are there. You
know, Mr. Vice-Chairman, that 85
per cent of the posts are of a kind
where the appointment is made on
the basis of an interview.

[The Vice-Chairman (Dr. Rafiq Zaka-
ria) in the Chair]

I am not sure whether it is only 85
per cent; the percentage may be
higher. The people who are appoint-
ed through an examination like that
of the IAS8, TIPS, Railway Services and
Defence Services and so on, their
number i3 very small compared to the
tota] number of people who are taken
in Government service every year by
the UPSC, and most of the appoint-
ments are through what you call,
direct interview where I am the
Chairman, let us say, ag a Member of
the UPSC, I have two or three Advi-
sers. Ong Adviser goes from the
Government and two come from out-
side; they are experts. Now, it is not
their responsibility, ultimately, to
make the gelection. They give advice.



259 Motion re. Reports of the [ RAJYA SABHA ] Union Public Service.. 260

(Dr. Sarup Singb]
1 may not accept it, I may accept it.
They may all say, ‘A’ is better. They
leave my room. Then I prepare the
minutes where 1 say, “No, ‘B’ is bet-
ter”. If you think I am dishonest,
then the system collapses. Then
what do I do? I wish you could do
ke some of the universities where
the minutes are signed py all the
Members present. Let the Advisers
also =ign the minutes. I wag Vice-
Chancellor of the Dellil University
and I did not have a single appoint-
ment where the selection was nof un-
animous. But even if, by any chandée,
there was a difference of opinion,
then let it be recorded; let everything
be recorded so that nobody can say
in public that this Member hag been
unfair or dishonest or anything of the
kind. When I raized this question
_in 1976 in a meeting of the Chairman

of all the Public Service Commissiong
in the country, I wag told that consti-
tutionally we are responsible for
selection and not ithe Advisers. I
say ves, constitutionally we are res-
ponsible. But there is some kind of
a moral respensibility and, Mr. Vice-
Chairman, when there is a question
of moral responsibility then I think
we should go all out to comvince the
public that here is an organisation
where no lack of integrity will be
. tolerated and we are introducing this
new system where the Advisers will
sign the minutes go that it iy not
merely {he decision of one individual
but it ig the decision of half a dozen
or three or four or five people. If
you are told by your legal luminaries,
“No, this is irregular because the
Constitution says it is the constitu-
tional rezponsibility of the UPSC and,
therefore, only a Member will sign
it”, then I mray suggest a mild reser-
vation. TIn, thay case let 5 separate
note be kept of the recommendations
of the Advisers. Only, my fear is
that if you do that, that note can also
slip away and only the recommenda-
tion made by the Member may be
there. So I leave it to you because,
let me tell you, you are in trouble.
Once people start talking about the
UPSC as they are talking about Par-
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liament, Parliament can stand this
but not the UPSC. So I think you
should go into the question of what
kind of Advisers you should have,
look at the list of Advisers, get the
best men from all over the country,
see that they represent the various
regions in the country, the various
language groups, varioug disciplines
and so on. See whether they are
really eminent in their fields. Let a
list of experts be prepared because
there is no dearth of experts in the
country. You invite them and have
their opinion recordeq in the minutes
itself so that you can be sure that
nothing has gone wrong.

Thank you very much.

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Sir, we are called
upon to discuss the Reports of the
Union Public Service Commission for
two years. I do not know whom to
blame for this. Tt ig a constitutional
duty of this House to review the
report of the Commission every year
and offer its comments and see whe-
ther the Union Public Service Com- .
mission has done its duty properly or
not and whether the Government has
respected the recommendationg of the
Union Public Service Commission
properly. It is a very important
function that the Union Public Ser-
vice Commiszion ig calleg upon to
perform. They are responsible for
the building up of the administration
of the country. Whichever party
may be in power, whatever may be
its policies, ultimately the guarantee
of implementation of policies and fair
administration dependg on the quality
of administration. As was explained
by some of the previous gpeakers, the
morale of the administration ig very
low. Who is responsible for this?
Are we to blame the Union Public
Service Commission for the method
of recruitment or are we to plame the
politiciang for this state of affairs?
In the first place, zccording to me, the
blame must be borne by the politiciana
who come to power.

We are discussing a period of two
yearg when a different¢ party was In
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power, At that tsme also, there were
many irregularities committed by the
politicians who were in power in
dealing with the officers. Again, after
a politieal change, the officers men of
integrity, are in tenterhooks. They do
not know what wil] happen to them.
Nobody is sure as to how to behave
under a particular Ministep or under
a particular party. That seems to be
the plight of the administration in the
couniry. When me like Nehry or
Rajaji were in power, they adviseq the
politicians, MPg and MLAs. not to
touch the corridors of officers and
" keep the administration free from

politica] interference. Now that prin-
¢iple has been given a go-by. In the
States also, that ig the position. So
you wil] have to examine it very
carefully if the integrity and inde-
pendetice of the administration is to
be preserved, There are reports of
transfer from various States, whether
ruled by Congress (I) or non.Congress
(I). In Bihar, Madhya Pradesh and
Rajasthan officerg of very important
positions havga beeh transferred from
their posts. If any officer misbehaves
or commits mistakes or commity any
act of serious indiscipline, the best
thing and the fair course will be to
issue a charge-sheet and book him.
Thay is the method ang not that you
send him away from that post to a
less important post or, if that
is not possible, promote him ~nd trans.
fer him. A case from Bihar hag come
to notice, where the Secretary of the
Transport Corporation has been pro-
moted. (Time bell rings), A few
_ minutes more. [ have to adq a few
more points. Sir, we are discussing
KMhdly be
considerate to the Members. After all,
it is not.. .

Y Sy

THE VICE-CHAIRMAN
RAFIQ ZAKARIA): Come on.
not waste time. T

(DR.
Do

SHRI M. KALYANASUNDARAM: I
wag telling you about the fate of the
Transport Secretary, a highly reputed
man as % officer. He was promoted.
" He refused the promotion because he
took it as an indirect punishment. In-

|
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direct methods are resorted to. Earliep
there wag a Chief Secretary in Tamil
Nadu. He was pushed to a very unim.
portant position. He went to the Sup-
reme Court. Finally he himself ended
up be resignMg the post. It happens
irrespective of the party in power.
Another Chief Secretary, considered
to be a very reasonable man, a very
faip mah ag an officer, wag sent out as
a Planning Board Chairman in a State
in order to promote others. Some
three or four persins woar2 promoted
to the same grade of Chief Secretary
in order to give promotion to a junior
man. If these irregularities happeh,
how can the people accept that the
administration ig fair? So, that is &
very important point which they
should bear in mind; especially the
Home Ministry and the ruling party
shoulq bear it % mind,
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Coming to the method of recruit-
ment ond the performance of the
Uniop Public Service Commission, the
previoug speaker. I am glad spoke
with some personal experience and
knowledge, :Md he did not even gpare
a Member of the institution, the insti-
tution to which he belonged, who com-
mitted a mistzke; he criticised him
openly. Very good. Similarly, T am
bringing to the notice of this House

how they commit mistakes. I am one
why will suggest.. . ;
THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): Pleage wind up
now,

SHRI M. KALYANASUNDARAM:
One more point and I finish it. 1 will
support the point with regard to their
emolumentg and their status, that
they should be treated on par with
the Supreme Court Judges ang that
their independence must be respected
I would support such a proposal not
only from the point of remuneration
but from the point of authority; their
independence should be preserved and
respected. They should also behave
dependently, without fear or favour.
That is why their term is aix years.
After their retirement, they are not
to seek any other appointment. The
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post of the Member of a Public Ser-
vice Commission is very respectable,
They must also behave properly. I
can give you several caseg in which
intelligent students, intelligent candi-
dates, with very high meritorious
marks, were 10t even called foy inter-
view. Here ig a case: One M.Sc.
student who passed his M.Ss. exami-
nation with 83 percent...

THE VICE-CHAIRMAN {DR.
RAFIQ ZAKARIA): Pleage wing up
now, I am sorry. I have given you
double the time.

SHRI M. KALYANASUNDARAM:
He was not even called fof an inter-
view. It should be examined, why it
is sp. After six monthg he getg a
letler saying that hig application hag
been rejected, even without calling
him for an interview. }

One more point, Sir, o

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA). I am SOTTY, I Can-
not allow you to go on.

SHRI M. KALYANASUNDA.RAM:
The Government also by passes the
Public Service Commission by the
method of the a@d hoc appointments.
Why are the ag hoc, temporary, ap-
pPointmentg contiwing year after
year for three years and four years?
Mtgrwards they cal] upon the Puplic
Sevx_ce Commission to regularige the
Aervices of these people. The Govern-
ment also should not bypass the
Publ}c Service Commission and the
Public Service Commissio'ff'afso' must
behave in a responsible manner and in
8 Way 50 ag to wielg the confidence
of the candidateg and of the nation.

THE  VICE-CHAIRMAN  (pm
Q ZAKARIA); The Minigter,

SHRI M. KALYANASUNDARAM:
There was so much time. Why were
you ringing the bell so oftent
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SHRI YOGENDRA MAKWANA:
Mr. Vice-Chairman, Sir, I am thankfu]
to al] the hon. Members who have
participated in the debate on the
Twenty-ninth and Thirtieth Reports of
the Union Public Service Commission.
Sir, some hon, Mamberg raised certain
points and some Members have ans-
wered them also. So my burdep is
lesseneq to that extent. However,
some hon. Members, particularly the
last speaker and the first speaker had
takey; objection regarding delay in the
laying of the Reports on the Table of
the House, ag alsg about the discussion
of the Reports at a very late date. Sir,
1 vefified from my office ang it was
found that the Twenty-ninth Report
was received by the office on the 27th
January, 1981 and it was placed on the
Table of the House on the 26th
January, 1981 and it wag placed on the
matich), the session started from the
16th February, 1981, Therefore, it was
a delay of ten days only. In the rcase
of the Thirtieth Report, it was receiv-
€d on 8-9-81 and was placeq on the
Table of the House on 18-9-81, So it is
a question of ten days again. So, there
was no delay actually,

Now, I would refer to article 823 of
the Constitution. ATticle 323(1) says:

“It shall be the duty of the Union
Commission to present annually to
the President a report as to the work
done by the Commission and on
receipt of such report the President
shdll cause a copy thereof together
With a memorandum explaining, as
respects the cases, it any, where the
advice of the Commisgion was not
accepted, the reasons for such non-
acceptance to be laid before each
House of Parliament.”

Sir, there is no provision about die-
cussiont of the report. It i3 a report
which is submitted by the Commissivn
to the Governmeny ang the Govern-
ment has to lay it on the Table of the
House, along with 3 memorandum if
there is any recommendation which i3
not accepted. In the instant case,
there is only one recommendation
which hag not been accepted, and an
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explanatory memorandum wag also
submitted before the Houge while lay-
ing the report on the Table of the
House. 8o, there is no necessity for
coming with either one report for a
discussion or two reports for a discus-
sion before the House. Howe_zyer, when
the Members demand, it cah be discus-
sed in the House, We have evolved a
practice where the Government itself
comeg before the House for discussion
of the report. And it is entirely up
to the House to provide time for a dis-
cussion on the reports. We have ap-
proaceg the House on varioug occa-
sions, and when we were given time
we have come before the House for
a discussion on the report So there
is no fault on the part of the Govern-
ment o far as discussion of the report
is concerned and nobody can say that
it hag been delay®d by the (Govern-

ment.

hon. Mr,
observations

Sir, the first speaker,
Raju made rertain
regarding the Kothari Committee.
For the information of the hon.
Member—he is not here—the Kothari
Committez was appointed by the
Union Public Service Commission, and
its recommendations Wwhich number
nearly 55, werp cubmitted to the
Union Public Service Commlission.
Sir, it is not with th= Government of
India because, as you know and as
the entire House knows, the Unlon
Public Service Commission ig ah
autonomous body and it js  for that
boedy to consider the recommendations
given in that repert. S0, how can the
Member gay that the Government has
-not brought the report to the notice
of the House? It is entircly for the
Union Public Service Commission to
consider it becaus¢é it i their own
committes and it was submitted to
_them b~ the Kothari Committee. Tt is
not with the Government, it is wlth
the Commission itself. T Tmms

DR. SARUP SINGH: Op a point of
order. I mentioneq that one part of
the recommendation whicy related
directly to what the Government
could do was the reorganisation of the

RN

!
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institution at Mussoorie. The UPSC
cannot do that reorganisation.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Thig is no point
of order,

SHRI YOGENDRA MAKWANA:
Let me reply to the hon. Member, I
wag replying to the points raised by
the hon. Member, Mr. Raju. 1 was
not referring to the hon. Member,
Dr. Sarup Singh. Your point is a
suggestion and I have taken note of
your suggestion. But I was discus-
sing the recommendation of the
Kothari Commission. The honourable
Member said that it hag also to be
laid on the Table of the House, It is
not necessary because it is an internal
matter of the UPSC and it is an in-
termal report of the Commission. It
ig for them anq wherever it is consi-
dered necessary, they cap refer to the
Government as in the case of
Mussoorrie Institute, ete. and the Gov.
ernment wil] take necegsary actiom.

The honourable Member, Mr, Raju,
alss made ; point regarding fees. The
fees were fixed long, long back and
there is-no increase in the fees. A num-
ber of candidates are comitig before
the UPSC and examination of their
answer books; ete. a'so involves a let
of expenditure So iy is-noet nossible to
-totally abolish the feeg whi¢h the
candidates are paying. The honour-
able Member went to the extent of
saying that it is a penalty on the
unemployed, That is- not the point,
that is not the correct point._ If there
is no fee fixed for the examination,
then there will be no geriousness on
the part of the examinees ang a
great number of candidateg will come
forwarq without any seriousnesg on
their part. Therefore, fee is absolu-
tely pecessary. __ _._.

One other honourable Member, Mr.
Shiva Chandra Jha wanted to know
about the loeal languages offereq ag
medium. The honourable Member is
not present here. But since he made
a point, I have to reply to it so that
the record can be kept straight. He
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made a point regarding the local,
regional, languages, ang he' vyas
particularly insisting why examination
is not conducted in Maithili why
students are not alloweg to write
their examinations in Maithilii He
wanted to know how many ansWered
" their examination papers in the local
languages, particularly, the fourteen
languages mentioned in the Eighth
Schedule of the Constitution. For the
benefit of the honourable Membersg 1
would like to read out the chart that
§s with me. In 1979 the number of
candidateg who appeared in Assamese
was only 8 and in 1980 the number
was 4 and one candidate qualified.
I Bengali in 1979 the number was
18 and in 1980 17. In Gujarati it
wag 13 in 1979 and 19 in 1980. In
Hindi it was 803 in 1979 and 983 in
1980, In Kannada it was 1 in 1979 and
in 1980 it was 4. In Malayalam it was
4 in 1979 and 6 in 1980. In Marathi
it was 13 in 1979 and 14 in 1980. In
Oriya—I am giving figures for all
languages because nobody should
raise a question later on about his
own language again—it wags 2 in
1979 and it was 2 again in 1980. In
Punjabi in 1979 it was 15 and in 1980
it was 14. In Sanskrit in 1979 it was
1 and in 1930 there was none who
opted for Sanskrit as the medium. In
Tamil jn 1979 it was 10 but in 1980
it was 7. ITn Telugu ip 1979 18 amd
in 1880 24. In Urdu in 1979 there
Was none and in 1980 it was 1. The
total comes to 901 in 1979 and 1095
in 1980. Now, let us compare it with
the English medium. In English in
1979 5914 candidateg appeared while
in 1980 the number of candidates who
appeared in English was 7271. So
there is a tendency on the parg of
candidates to reply in English. Pro-
bably the reason may be as Dr.
Sarup Singh wag saying ...

THE VICE-CHATRMAN (DR.
RAFIQ ZAKARIA): In Hindi §s it
on the increase?

SHARI YOGENDRA MAEKWANA:
K said in Hindi it was 808 in 1979
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and in 1980 it wag 983. Probably the
reply is given by the previous Mem-
ber of the UPSC when he said that
it ig because of the non-availability
of different books of knowledge in
different languages, That is probably
the reason he gave and he ia right
to a certain extent.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA); The tragedy is
that while more studenis are taking
to English, the standards are falling
and nothing is being done to see that
they are properly educated in that
language. I hope Dr. Sarup Singh
agrees with me, i

I

SHRI YOGENDRA MAKWANA;
1 was referring to another point made
by him which I wanted to highlight.

THE VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): That ig all right.
I want you to give some attention to
this aspect. .
SHRI YOGENDRA MAKWANA:

I will pass it on to the Eduoatign
Ministry.

Another thing which 1 want to
bring before the House is that when
a candidate appears for interview he
is alloweq to speak in any language
mentijoned in the Eighth Schedule,

Coming to the number of vacam-
cies—a point raised by Mr. Raju and
some others—I woulg say thag these
are generally calculated -carefully.
But these occasionally undergo
changes due to unforeseen cimcum-
g_:,tances. Sometime they have to be
increased to avoid shortage of officers
as otherwige these additional vacan-
cies will be filled up only after one
vear when the next examination
takeg place. Thig is the reasop why
the number of vacancles is less In
the beginning ang why we increage it
later on. Now about the procedures
of the State Public Service Commis-
sions. I think this was referpeq fo-=
it I do not mistake—by Mr. Sukul,
Procedures adopted by the State
Public Service Commissions are mat-
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ters within the purview of the State
Governments. We only forwarq the
recommendationg for their considera-
tion,

Thereafter it is up to them to bring
about changeg in procedures they
desire, 4

Some hon. Members mentioned
about the need to increase the num-
ber of members of the Public Service
Commissions. As far ag the neeg for
more members in the UPSC are con-
cerned, this aspect ig regula:r}y exa-
mined by the Government. The
necessary strength is always main-
tained. Whenever the neeq ig felt to
increage their strength, it is done,
- But at the present moment we do not

fee] it ig necessary. s

= So far ag the interview is con-
* cerned it is the aptitude ang the
potential of the candidate that are
tested and judged. The background
knowledge or the caadidate’s know-
ledge of English is not the main tking
that is tested. Hig overall knowledge
and general intelligence are the
things that are {ested in the inter-

.- View,

SHRI M. KALYANASUNDARAM:
Could a candidate be rejectey even
without interview? 1 have

4 PM. quoted g case. Will you
kindly get it examined? I

am prepared to forward the details

" mentioned in the paper,

~ SHRI YOGENDRA MAKWANA:
"~ Sir, 7 can request the honourable

- Member, if he has a particular com-

vplaint about a particulay instance, to
pass it on to me and I will get it
© examined.

SHRI M. KALYANASUNDARAM:
I can give you now itself.

A THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIJA): No; not in the
House here. You cap write to him
later. Tt

SHRI YOGENDRA MAKWANA:
Yes, you can write to me later and
I will get it examined.
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THE VICE-CHAIRMAN (DR

RAFIQ ZAKARIA): You can Write
to him later. .. . > 4 -

SHRI YOGENDRA MAKWANA:
Then, Sir, another honourable Mem-
ber, Shri Jaswant Singh referred to
the shortfal] in the Defence Services,
The shortfall i the Defence Services
has become less over the years, In
1978-79, Sir, 159 candidates were
available against 160 vacancies, So,
this is not a big number. Againgt 160
vacancies, 159 candidategs were avail-
able. However, the UPSC has carried
out some special recruitmentg for
Navy and Air Force in 1978 and,
whenever necessary, such steps will
continue to be taken.

Then, Sir, about the criteria aad
the examination standards, to which
also the honourable Member, Shri
Jaswant Singh referred, 1 woulg like
o tell that the criteria for qualifying
in various examinations ang inter-
views are determined by the UPSC
itself under the autonomy given to
it under the Constitution ang the
Government has never interfered
with it. Since it hag the responsibility
for selecting the best available per-
sons, the criteria must be dependent
on the availability of good quality
candidates.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): I think you have
covered all the points,

SHRI YOGENDRA MAKWANA:
Yes, Sir. I think I have covered al-
most all the points.

SHRT M. KALYANASUNDARAM:
What about the irregularities?

SHR] YOGENDRA MAKWANA:
Sir, regarding Mr. Sarup Singh's
speech, he wag mentioning about the
integrity of the Members of the
UPSC, -

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA). That is ap im-
portant point,
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SHR] YOGENDRA MAKWANA:
It is a very important point and I
agree with you, Sir. But, Sir, 1 cannot
agree with the honourable Biember
when he makeg an allegation against
the Members of the UPSC regarding
theiy integrity. It ig very difficult ...

DR. SARUP SINGH: 1 say it with
the fullesi responsibility as a iormer
Member of the UPSC and ag a former
Vice-Chanecellor, I dig not name any
man. I request you to examine this.
That iy all. Bugy you are not e€ven
prepared ty examine it. I say that
there is no integrity.

(Interruptions)

SHR; YOGENDRA MAKWANA:
I have not said that I will not exa-
mine it. - Coh

':- DR. SARUP SINGH: You have
said that you do not agree with what
1 said. (Interruptions). You have
said that you do not agree with me
whep I say that there is no imtegrity?
What is it then?

SHR] YOGENDRA MAKWANA:
I simply said that T dig not thisk that
there was any lack of integrity. I say
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SHRI M. KALYANASUNDARAM:
Why shoulq it be surprising?

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Because the
presumption is that the Members. of
the UPSC should be men of integrity.
That is the presumption.

SHR; YOGENDRA MAKWANA:-
Yes, Sir. No doubt about it.

SHRI K. K. MADHAVAN (Kerala):
That is why this allegation has come.
The presumption is that they should
be men of integrity. That is why this
allegation has come. (Interruptions).

SHRI SYED SHAHABUDDIN
(Bihar): What happens if the Mem-
bers are selected for lack of integrity
only? (Interruptions). '

THE VICE-CHAIRMAN {DR.
RAFIQ ZAKARIA): I am sorry, I am
not able to hear any of you because
both of you are talking at the same
time. R ,g'

SHRI SYED SHAHABUDDIN: I
asked what would happen if the Mem-
bers were selected o;ﬂy for lack of

~x=thjs because I am not in a position to
:‘P:IEVe] any allegations against any
~“IMember of the UPSC. But, Str, if he

mtEgl‘ity. - :»‘; . l‘

L

SHR] SANKAR PRASAD MITRA

—- DR. SARUP SINGH: No.

hag got any grievances... -

- T have
~—no grievance at all. (Interruptions). I

have no grievance at all.-

SHRL M. KALYANASUNDARAM:
He hag no grievance. ag such. _Don’t
treat it as a grievance. . "~ . _.

SHR; YOGENDRA MAKWANA:
If he has any specific sllegation to
make, he can pasg it on to me amd I
will get it examined.

DR. SARUP SINGH:
speeific allegation.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): What the Minis-
. ter meant wag that he was surprised
*  that there should. be such an allega-
tion from Dr. Saritp Singh.

I have no

»

,

(West Bengal). Sir, you are replying
on behalf of the Minister?

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA). I am sorry. I am
not replying on behalf of the Minister.
You are a hew Member and you do
rot know what ig a reply and what is
not a reply. Kindly sit down. I am
only helping the Miister understand
it better. Therefore. Please do not
interrupt. Kindly sit down. :

SHRI YOGENDRA MAKWANA:
Sir, if the Memberg are not in a posi-

- tion. to understand what I have gaid,

the Chair hag often explained it te the
Members. -

THE  VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): That is wpat I
say.
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_;.-in very plain

7
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SHRI YOGENDRA MAKWANA:
And, Sir, there is nothing wrong if
the Chair explains a thing and I don’t
think that it js the complaint of the
honourable Mémber that the Chair is
explaining.

SHR] K. K. MADHAVAN: Sir, the
honourable Member has levelled
certain allegationg and he has men-
tioned certain cases. Why does not he
say that he wi'l get them examined?
(Interruptions). We do not want all
these things. Why should not he say
that he wil] get them examined?

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Madhavan,
this is what I said. Whatever the
Ministey, hag said, it is a question of
expression. What the Ministey said
was;- I do not believe that the Mem-
bers of the Union Public Service
Commission would be men without

.integrity. Dr. Sarup Singh says: I

- am saying it with all the authority as
an ex-Member ag ap ex-Vice-
Chiancellor, To that what he said
perhaps wag that he was surprised to
hear such things,

-- SHRI K. K. MADHAVAN, He said
words which do not
require interpretation on your part.

THE VICE-GHAIRMAN (DR.
RAFIQ ZAKARIA): It is my job to

help...

SHRI K. K. MADHAVAN: Here is

a_specific issue  which you cannot
escape,

- - - ke

SHRI YOGENDRA MAKWANA:
Sir, I can point out to the hon. Mem-
berg that whatever they have said I
have taken note of. ™

As regards parity with the Judges,
the conditions and termg of service of
various constitutiona] authoritieg are
decidec! mdependently with due
regard to their functions. Ag such,
the pay and other conditiong of service
of the Members of the Union Public
Service Commission are always under
teviéw,
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So far as the system which Dr
Sarup Singh suggested regarding the
gending of the minutes, etc. by tha
Adviserg is concerned, Sir, I can point
out to the hon. Membey that this ig a
matter which the Union Public Service
Commission  itself has to decide
because the Government never iater-
fereg in the working of the UPSC.

Sir I am thankful to all the Members

. who have participated. I have replied

to almost all the points raised by the
hon. Members. Once again, I thank
you all,

SHRI M. KALYANASUNDARAM:
Fxcept the one raised by me. (Inter-
ruptions).

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA). We will now go
on to the next item.

THE AIE CORPORATIONS (AMEND-
MENT) BILL 1981

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A, P.
SHARMA): Sir, I beg to move:

“That the Bill further to amend
the Air Corporations Act, 1958 be
taken into consideration.”

Sir, the Air Corporations Act, 1953,

‘wag enacted about 28 years ago. Under

section 35(a) of thig Act a limig of
Rs. 40 lakhs was prescribed for eny
capital expenditure for the purchase
or acquisition of any immovable pro-
perty op aircraft. This hag been foumd
inadequate  because of all-round
increase in costs. The Goverament
haye separately prescribed a limit on
expenditure by public undertakings at
Rs. 5 crores in respect of public emter-
prises with a capital outlay of more
than Rs. 200 crores. This does mnot
automatically apply to the Indlan
Airlines and  Air-India ag specific
the limit have
been laid down in the Act ifself Most
of the projects of the two Corporations

.and for acquisition of aireraft which



